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THE DEPUTY MINISTER IN THE 

MINlSTRY OF LABOUR (SHRI 
rlALGOVIND VERMA): (a) The 
notification is very clear as it ex-
tends the Employees' Provident Funds 
and Family Pension Fund Act, 1952 
to hospitals run by any individual, 
association or institution. As and 
when clarifications are sought by 
Regional Commissioners these are 
given by the Central Provident Fund 
Commissioner's Office. 

(b) and (c). Government hospitals 
and Railway hospitals are not cover-
ed under the said notification. 

Report of Sub-Committee of E.P.F.O. 
. On pay structure of ofllcers and 9tatr 

2759. SHRI YOGESH CHANDRA 
MURMU: Will the Minister of 
LABOUR be pleased to state: 

(a) whether Sub-Committee of 
Employees' Provident Fund Organisa-
tion met recently and finalised the 
pay structure of the officers and staff 
and submitted its report to the Cen-
tral Board of Trustees on the 7th 
November, 1973, when it met at 
Ahmedabad; and 

(b) it so, the salient feature of the 
recommendations made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): The Provi-
dent Fund Authorities have reported 
as under:-

(a) The Sub-Committee constituted 
by the Central Board of '1'rusteeII, 
Employees' Provident Fund, to recom.. 
mend the pay scale for officers and 
etaft of the Employees' Provident 
Fund Organj~ation on the basis of the 
report of the Third Pay Commission 
with suitable adaptation, wherever 
necessary, met last on the 2'7th Octo-
ber, 1973 and it will meet again on the 
7th December, 1973 to finalise its re-
eommendatlon.'I. 

(b) Does not arise. 

Coverace of PaiDeswari Bakery. llaDa-
m.w BisCuit Factory &lid HOSiery 
Factory in Patna under E.P.F. Act, 

1952 

2760. SHRI YOGESH CHANDRA 
MURMU: Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government are aware 
that Patneswari Bakery, Ranighat, 
Patna-6, Hanuman Biscuit Factory, 
Maroofganj, Patna City and Hosiery 
Factory at 'Chimnighat' Patna City 
have 110t been covered under the 
Employees' Provident Funds Act, 1952; 
and 

(b) if so, the reasons therefor and 
the actjpn which Government pro-
pose to take in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) and (b). 
The Provident Fund Authorities have 
intimated that the information is 
being eollect(;d. It will ,be laid on the 
Table of the Sabha in due course. 

T.A. BUls of Reponal Provident Fund 
Comm.lssilonel'1l 

2761. SHRI YOGESH CHANDRA 
MURMU: Will the Minister of 
LABOUR be pleased to state: 

<a) the particulars of T.A, BUls of 
all the Regional Commissioners indi-
vidulllly and regionlllly for the Illst 
two years; 

(b) whether l\Ome of the Regional 
Commissioners are habitant in de-
manding h03pitalities from the em-
ployees and gifts and presents from 
t~ subordinate staff; and 

(e) whether some of the Regional 
Commissioners do not pay rent 
charges of hotels and Government 
Rest Houses and meals charges when 
they go outside and instead ask the 
subordinate oftlcers to pay the 

amount? 



;I~S Written AfiSwer. AGRAHAYANA 8, 1895 (SAKA) Written Amwer. 166 

THE DEPUTY MINISTER IN THE 
MjINISTRY OF LABOUR (SHRI 

'BALGOVIND VERMA): (a) Neee .. 
aary inforDlation is being collected and 
will be laid on the Table of the Sabha 
in due course 

(b) anj (c). The Provident Fund 
-authorities have reported that no such 
·case has come to their notice. 

Inter-Ministerial Group to study re-
-oommendation to Expert Committee 

'lIl Unemployment 

27621. SHRI ClUNTAMANI PANI-
GRAHl: Will the Minister of LABOUR 
be pleased te state: 

(a) whether the inter-Ministerial 
working group constituted to study 
the recommendation of the Expert 
CommittE'e On Unemployment has 
aubmitted the proposals to the Gov-
ernment reg::rding unemployment 

aituation in Rural areas; 

(b) if so, thl! sollent features there-
'Of; and 

(c) the stepF sug·gested to meet the 
mtuation! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRl 
BALGOVIND VERMA): (a) No Sir. 

(b) and (e). Do not 1IriR. 

Demand of Coal In Orissa 'dariD&' 
1972-73 and 1"3-'4 

..2763, SHRI CHINTAMANI PANI-
GRAm: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whetheT the Committee on 
AssessmE'nt cf Demands of Coal 
lIS8essed the demand of coal in Orissa 
for 1972-73 and 1973-74; and 

(b) If so, what was the annual re-
quirement and quantum supplied In 
IJ'12-'13 and 1973-747 

THE DEPUTY MINISTER IN TIm 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) and 
(b). The Committee on Assessment of 
Demand estimated in 1971 the demand 
of coal in Orissa in 1972-73 and 1973-74, 
as 4.77 nli!1i~n tonnes and 4.84 million 
tonnes, re;pecti vely. Against this de~ 
mand, the pro\ isional figures of sup-
ply of cc~~ in 1972-73 is 3.29 million 
tonnes 1!1d that for 1973-74 (upto 
30th June 1973) ia 0.83 million 
tonnes. 

Scheme to Employ Ex-Servicemen .. 
Seeruity Pel'SOlUlel In Inl!lustrial Units 

In Public Sector 

2764. SHRI R. S. PANDEY: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) whether his Ministry has work-
ed out a scheme to employ ex-service-
men as security personnel in the pub-
lic sector; 

(b) if so the main features of the 
plan in this reeard; and 

(c) how the new Force is likely to 
work along with the Industrial Securi-
ty Force already set up for the indus-
trial units? 

THE DEPUTY MINISTER IN TRB 
MINISTRY· OF DEFENCE (SHRI J. a 
PATNAIK): (a) to (e). No special 
5c3eme for employment of ex-service-
men as security personnel in the Cen-
tral Industrial Secruity Force has been 
worked out. Ex-servicemen who saU. 
ty the conditions laid down in the Cen-
tral Industrial Secruity Force Rules 
are· however ellll(ible tor apJ)Ointment 
In the vacanCies reserved for them. 

Em~loyment of Workers In Shri 4DI-
rimaPI' Selected CoIUery, ~ 

Coal Beft 

2765. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of LA-
BOUR be pleased to state: 

(a) whether a reference bearing Ref. 
No. 40/72 on the Question of 124 WOl'-




